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Title: Discussion on the motion for consideration of the Personal Laws (Amendment) Bill, 2010.

MADAM SPEAKER: Now, we will take up Item No. 8.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Sir, I beg to move:

"That the Bill further to amend the Guardians and Wards Act, 1890 and the Hindu Adoptions and Maintenance
Act, 1956, be taken into consideration."

Madam, though it is a simple Bill, yet it is a very important piece of legislation seeking gender equality in the matters of
adoption and guardianship. This Bill was referred to the Standing Committee and the Committee has unanimously adopted
this Bill without any amendment. So, I place it before the hon. House for consideration.

MADAM SPEAKER: Motion moved :
"That the Bill further to amend the Guardians and Wards Act, 1890 and the Hindu Adoptions and Maintenance
Act, 1956, be taken into consideration."
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SHRI ARJUN CHARAN SETHI (BHADRAK): Thank you Madam for giving me a chance to speak on this particular Bill being
brought forward by the hon. Minister of Law and Justice, Shri Veerappa Moily.

This is no doubt a progressive piece of legislation and on behalf of my Party Biju Janata Dal, I support it wholeheartedly.
While supporting the Bill, I would also like to point out that in the State of Orissa our revered Leader Late Biju Patnaik was
the first person to direct the authorities to write the name of the mother of child — father's name will also be there — in all
the certificates being issued by different educational institutions. Not only that, when he was in office, he had also directed



that the name of the mother or the wife should be included in all the legal documents relating to land records. So, I
certainly have to support this Bill.

At the same time, I must draw the attention of the hon. Minister, as he has stated in the Statement of Objects and
Reasons, to the fact that only 48.2 per cent are women. So, this is no doubt a concern for all of us. We read many things
now-a-days being published in the media that female child is being discriminated against not only that she is killed before
she is born. These cases have come to our notice. We should also try to ensure that female population does not decrease
further. Similarly, I would like to point that he has also given all the details. This has already been examined by the
Departmental Standing Committee constituted by this House. He has given all the reasons. He has also indicated that many
progressive measures are being taken by the Government. Certainly this will be implemented in due course of time. But, I
would like to impress upon the hon. Minister, he is no doubt a very progressive and erudite Minister, and also in his

approach he is quite effective. Madam Sonia Gandhi ji was here when this Bill was piloted by the hon. Minister. I appreciate
the feelings expressed by our friend Shri Shailendra Kumar and also other hon. Members who have spoken on this Bill. But,
at the same time, you must see that the Women Reservation Bill, that is pending before the House, should be passed
immediately. On behalf of my Party, Biju Janata Dal, I strongly demand that the Government should at least come forward
and get this legislation passed.

The hon. Minister has mentioned what our esteemed President of India had said in her Address to the Joint Session of
Parliament. She has also mentioned that this piece of legislation should be passed. Why not? This is the assurance not
given by me or any other hon. Member but by our esteemed President of India, who is now in office. So, every effort should
be made to solve the particular problem that we have now. That should be solved. It should be brought before the House
without any delay. With these words, I conclude and I thank you for giving me the chance to speak.

SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Madam Speaker, at the outset, I welcome this Amendment Bill as introduced

by the hon. Law Minister. Tamil Nadu was the first State in the year 1989 which had brought in a legislation to give equal
share to male and female of the ancestral properties hitherto which was enjoyed by only the male children of a family.
Madam, 30 per cent of Government jobs are for women in Tamil Nadu. Only lady teachers were appointed in all the
elementary schools in Tamil Nadu. So, Tamil Nadu has pioneered in helping women and enforcing women's rights in the
State. On those lines, this Bill also gives rights to the women, and, hence, I welcome the Bill.

SHRI S. SEMMALAI (SALEM): Thank you, Madam Speaker, for giving me this opportunity. The Personal Laws (Amendment)
Bill, 2010 is the most welcome step. On behalf of my party, I whole-heartedly support the Bill.

It helps to make the law gender-neutral and equal to both sexes. The Constitution of India guarantees equality of status
and equality of opportunity to all citizens irrespective of the fact that whether they are men or women. It directs that
women shall have equal rights and privileges along with men. So the Personal Laws (Amendment) Bill, 2010 seeks to
achieve the above objects. The Bill is an important legislation introduced for strengthening women's right since the
Personal Law cannot be excluded from the principles of gender equality and gender justice.

By the Amendments both in the Guardians and Wards Act, 1890 and in the Hindu Adoption and Maintenance Act, 1956, the
mother should also be placed on an equal footing with the father in the right of guardianship in taking adoption.

MADAM SPEAKER: Please conclude. Your time is up.
SHRI S. SEMMALAI: I am just concluding.

Before I conclude, at this juncture, I wish to point out that my revered leader Dr. Puratchi Thalaivi J. Jayalalithaa is the
pioneer and frontrunner in championing the cause of women and in providing gender equality in the society. During the
AIADMK regime, my leader had initiated steps and issued GOs permitting sons and daughters in each family to prefix as
initial of mother's name also. This is the revolutionary step. Likewise, my leader is the first initiator to set up separate
police stations exclusively for women and women commando force. This is the classic example of my leader's foresight.

MADAM SPEAKER: Please take you seat.
Now, Mr. Sanjeev Naik.

MADAM SPEAKER: Nothing will go on record except what Mr. Naik speaks. .



(Interruptions) &€+
MADAM SPEAKER: It is not going on record. Please sit down.

(Interruptions) €/ *
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wsiterel @t ale 3, S forer ARl b acd UaT o1dt Bl BRI BRI I 9ga ARG dol[ 3 J&dl 3, 3ieT 33 et P ATeeT A Iord! A
frctot arctt & Gor 3 scofl Jerzan & Sl cARICrRl 3 Scoll YIecrd=d dct 2t & b IADT BRIGT Uf¥dR & G2 cllel o Tl &) 3IIST I oIS DI
> 51 fdet bl qots A Ad! Asd el i el urdl i 8iiz 3 #dd} Sft Dl eoRiaie wxr & 3l daoll drsdl § fob sl AceA s fdet I wiidea
w2t 3 el B

st Tgdor ga1re Ris (dench): aomoil sierst a8lce, oot ARl of IRPR B yoia & 3 i gs1 93t fdler wrurazdic 81 a1 3) s18le,
TGDIcl I S IIarel g dorlelt I e &, fddlel wrurazdic adl dermefl A 9 gam & &l A 3IAI § $ATE AfADPRYID AlG ALGAI &) SId Dt
#AfEeTail @l soireld ofdl oft difga e 3 Siret b, adl A 9eaId g3 eft sl adl A Iorcht A slireft, Sorhl urofl sfte sft w1 ydor gamm o dlg et
&P g 3| clftpol 3 AS GIAI Soalol fipan 3 3l fdlel wrurRdic &bl a1 B2 33 3 PRID! Aol A f-a1fs Yot o2 3B &) apfl b wrr i
o101 AfSeIsl W 3R, AR 3R Jcd 8l I8 8, 316 A Uscl Dl o1&l g3l FR1 Usell AdIel As & fop s1sican alielt sirRisa faeaidemner &,
3P ASA ARICR & .Uol.2RY) FRI o1 8 Ioalol 3l AfSel cxaept & yfer Iorchl en fewuft 37 3 cIfSora & 331 oles BT Acol I ITARVT B
3 fp 3cdior @=n wal ... (REer) AR Jor dafserd 3 391 91 b 150 cawt of v el Dal &b 33D BerRN S| 3ft dd IXDR of =il oidt
&crnl &? aAfden ciffamr P yfer fepor orest @1 Scarur fben 3? v arsA aiRieR of VI fopen ik =il 33 w2 3fl A Pprvars ol &8 37 841 AB
UGCTI JAdic] 30K 3| A D& 3 b AR BT AIRDIDBIT B2 38 & 32 Bad & b sft FA usl 2 AfSe3i Bl AGTE| IFPR $ADI S[Aad ¢ b =i
o181 33 BRI SR SRIol Al cIRADI B YT 3 6 A PoIss D3 3, IPRIISA fewauft bt &) o 912 3 oa B f&=n Afden cRadr b Rac,
39T 812 O CRAD, AMBADR, DBEADIR, IGIDIR, Ad TS AdT B2 33 3, AAfbol DS IYolol aleT oldl 3| A AdIcT A ISIell AEAT &)

3eRAST HBIGAT = 3IUDI I JAATH B3I ORI 3|

31, Jgder yre Ris : 3 Sl dise sl wdon

3EAST HAGA & 3Muchl urct ot Sit 29T fBrcTr e, a8 AT & oRI &
3f. gder yarg Bis & &1 urc &I aw A & dl @8 33 g

3TEAST ABIGAT & 316 3T AU DI,

st sgd9r yrirc Ris @ Jarct oieR 5l I8 3 fob feramsil & el fodotr st sio=irr g3t ferar Uorel 3 el b 40 ad a® & ferar 31 Torot ordt
31| IS Jolol aIeT o1dt ... (RaaHret)

3TEALT FABIGAT & 3UDT I IATH 8 oRT 3

3t. Jgder yIrs Ris : #8ican, 3 dact gl wise sl dga|
31e=A8T ABIGAT & 3MUchI UIct obI dicTol BT Sil LRI = SR &I, I8 AT Bl SRI 3| $AMCTY 3T JAHATH HIfSTY)

3t Jgder yie Bis @ A8le, IR g1 Yl 8 1o fderar B mer fopeolr A3t sio=IRT 8311 &, el 3RN 8 fb 40 auf awm &l ferar @I &a1 torol o1&l
391)...(aeer) 1S ool aretl oidl 3) A &I T2 JAareil BT v oft ST & S9I Al 391 o1l Acio)...(RMaeet) PR of el b 40 ad ao 6t
FAfSen o foeran toret ofdl 91, FAfden oI frerar 2t 2 A A o113t dist 34t oot At 3. (=aemer)

31eAGT ABIGAT & 3MUHI UIT BT JFTRI AT 3l oRM 3 $AIT 310U JS SIISY,

off Yol PAR ASPICR,

3t. Jgder g6 Ris : #18icn, 3 v Biole 3 A9 o2 ol

3IEAST FBIGAT & 3BT U fole T & AT &) MU SIedT 3ot a1t JATH BISTE, aa ot Adiad )

3t Jgder yie Bis @ A8, i A D2 Bl g M1 SR Adiel & b 40 auf 3 a1 D fderar oI torel aril At 318 87 AdIel iR clol, Y Gor
3 AT oI 3ol PRIBAL 8, IoTdb! IRIoleolel ofdl Bierdr 8 SIafdp ololelel el 3¢l froret &t Affer of wif¥a fpe. .. (=uaemer)

SHRI ARJUN CHARAN SETHI (BHADRAK): Madam, there is no limit for widow pension.



3. Jgd9r Y6 Ris @ smon 6t Dricvalsl ot oft Swieieeel w=il ordl &= ster 37... (o)

31EA8I HBIGAI & 31U IS SIS,
a€| (zaeren)
MADAM SPEAKER: Now, nothing will go on record.
(Interruptions) €]
MADAM SPEAKER: Now, Shri Prasanta Kumar Majumdar.
...(Interruptions)
MADAM SPEAKER: Only the speech of Mr. Prasanta Kumar Majumdar will go on record.

(Interruptions) €/ *

*SHRI PRASANTA KUMAR MAJUMDAR (BALURGHAT) : Hon. Speaker Madam, I take the floor to support this Personal
Laws (Amendment) Bill as it is a very progressive Bill.

However I would like to raise a few points in this august House in this regard. Firstly, when the Government of West
Bengal has implemented the land reforms act and distributed land deeds to the poor, marginal farmers, it gave equal rights
to the women of the state. They have been given property rights along with the men in order to empower them. But certain
other steps must be taken by the Government to improve the condition of the women. For instance in the tribal dominated
areas, there is absence of girl schools. In other areas of the country you will find various girls schools but in places where
tribal population is more, there is not a single school for girls' education in as far as my knowledge goes. So the
Government must look into this.

Even today, the women of our country are tortured and exploited. This practice must stop. We should remember that when
we ride a bicycle, both the wheels should move. If the rear wheel remains static, the cycle will not go forward. Similarly if
the women of the nation do not progress, real development of the society will never be achieved. They have to be educated
and made more and more aware.

We have large number of women who are still in darkness. They must be brought to the mainstream of the society —
otherwise the country will lag behind. The ratio of men and women in India is almost equal. So the women folk can no
longer be overlooked. In the panchayats, the provision of 50% reservation for women has been implemented, it is true. But
in the assemblies and in the Lok Sabha the reservation policy must be implemented speedily by passing the

* English translation of the Speech originally delivered in Bengali.

Women's Reservation Bill. This is my humble request on behalf of my party RSP and the entire Left. With these words I
thank you for allowing me to speak on this Bill and conclude my speech.

THE MINISTER OF LAW AND JUSTICE (SHRI M. VEERAPPA MOILY): Madam Speaker, I am highly grateful to all the hon.
Members, cutting across party lines, for having given full support to this Bill.

I do not say that in the regime of equality for women this is exhaustive. This is only a sample out of some of the measures
which we have started.

In fact, I agree with the hon. Members including Dr. Girija Was, the Chairman of the National Commission for



Women. She said that a number of measures — as many as 52 proposals — have been made by the National Commission
for Women, to create gender equality. We are really looking into this matter. I think, not a single week passes — in the
Legislative Department — without looking into many aspects of women, which includes gender equality and also putting
down the atrocities on women. So, we are at it.

In fact, this is the core theme of the UPA Government. The idea is to have complete equality for women in all spheres and
make it a practical reality especially by removing discriminatory legislation and conferring equal rights to women. I do agree
that a comprehensive approach will have to be made; sometimes it may be difficult to bring all the legislations together
because of the technical and logistic reasons, but I can definitely say that in the years to come, we will ensure that all
spheres of activities will be definitely dealt by the Law Department and various other administrative Departments of the
Government. In fact, there is a growing demand for making laws free from gender bias, which includes changing the social
and economic content of law. Mere law is not enough; we need to inject the new regime of human psyche, a new regime of
mindset of the people.

But I must tell you many histories where great social reformers fought for freedom of women with all difficulties. But I find
that our society had evolved itself into a mature society where they are prepared to absorb laws relating to equality. When
that is the fertile ground for making a law, I think, in this tenure of the Parliament itself, I would ensure that we would take
advantage of that and bring a comprehensive law on women equality.

All the hon. Members vociferously supported this Bill. I must say that even in the legal mission which we have brought
about, we are going to have a classification of the cases and also the prioritization of the cases in relation to women and
children so that those cases are taken up first, right from the munsif court to the Supreme Court. We are getting into that
area so that they will not wait for justice.

Justice delivery system will be very much tuned up so that they will not wait in queue to get justice in the courts of law. I
do not want to say much on this. But the discrimination does exist; we need to bring in greater changes definitely.

Many issues are raised here; even Dr. Raghuvansh Prasad Singh raised an issue; we would like to address that, but I do
not have the facts before me. I do not think, that is also very much relevant to speak on those things now.

Many hon. Members have suggested solutions; there are some of legislations, which are gender-neutral; we need to bring
them. The day will not be far off, when under the august Chairmanship of the hon. Madam Speaker, Women's Reservation
Bill will be a reality in this House. That is @ major step and a major reform which we can bring here. I am hopeful; whatever
may be the reason, let the Bill be passed. If any amendment is required at subsequent stage, we will definitely go in for
that. But, at the same time, this House should not reflect the male chauvinistic attitude to the country and to the world.
That is the perception we need to correct.

With this, I thank all the hon. Members, particularly hon. Madam Speaker for having given time for passing this great
historic Bill, though simple.

MADAM SPEAKER: The question is:

"That the Bill further to amend the Guardians and Wards Act, 1890 and the Hindu Adoptions and Maintenance
Act, 1956, be taken into consideration."

The motion was adopted.

MADAM SPEAKER: The House shall now take up clause by clause consideration of the Bill.

The question is:

"That clauses 2 to 4 stand part of the Bill."

The motion was adopted.



Clauses 2 to 4 were added to the Bill.

Clause 1, the Enacting Formula and the Long Title were added to the Bill.

SHRI VEERAPPA MOILY: I beg to move:
"That the Bill be passed."

MADAM SPEAKER: The question is:
"That the Bill be passed.”

The motion was adopted.



